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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
' AT HYDERABAD

OATE_ _OF OROER __:__03-03-1998.

Hdetwean :-

U .Madhava -Mur thy

«es Applicant
n And '

I. Sr.Civisional Personnel Officer,
S.C.Railway, Guntakal “ivision,
-Guntakal, Anantapur District,

sr.Uivisional Accountsl Officer,
S.C.Railway, Guntaksl Division,
Guntakal, Anantapur _istrict,

3. General Manager,
S.C .Railway, Rail Nilayam,
Sec'bead.

4. Financial Advisor & Chief
Account sl Ufficer, S.C..Railuay,
Rail Nileyam, Sec'bad.

o

» Chairman’, Railuay Board,
Rail Bhavan, New Delhi.

«+s Ragspondants

Shri P.Krishna Reddy

Counsel for the Applicant

Shri V.Bhimanna, S for Rlys

L1

Cppunsel for the Respondents

sty - - -

]

GRAM :

THE HON'BLE SHRI R.RANGARAJAN :  MEMBER (A) .
THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER- (3J)

(drder per Hon'ble Shri R;Rangarajan, Mambar (A) ).
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(Order per Hon'tle Shri R.Rangarajan, Member (a) ).

'Nene for the applicant, Sri W.Bhimanna, standing counssel
For the respondents. As similar OAs ese alresdy bsen disposed of,
pe do not think it necessary to delay the issus of judgement in
this dA. Hence tha OA is disposed of under Rule-=15(1) of the

CAT(Proceedurs) Rules, 1985,

24 ‘The spplicant was certified physically fit in_medical Group

. o :
A=-2 for SM end signeller Trainee on 15-3-49 & qualified to work

. - L

gs Station Master Traines with effect from 16=-1-1950 in Madras

and transferred to Rayapuram during Novembar, 1955 as RSM,

i. Scuth €Central Railuay was formed on 2-10-1966. The Guntakal

o

lvisitn was continued in SouthernRailways and subsequently merged

|

n South Central Ryiluays in the year 1976. The appligent.w%iluhile
quking as RASHM at'Bellary'in scele Rs.130-240, which was then under
the Guﬁtakal.Diuision was handed over to Hubli Division with
effectifrom 2-10-66. While he was working in Hubli Division,

he was promoted to the scsale DPI&.ZUS-QGD with aPéect from 2-~10-1969
On theiimplamehtbﬁﬁnﬁ of tbe 3rd pay Commission scaleé, he was
broughé-tn the revised scele of pay of $.425;640. "He was transferre
to Uijéyauada Division u;e.P, 1=4-76 consequent on transfer of
GTL-DNq_section to Bezawada Division. While working in the scale
off pay mé Rs+425-640, the applicant wuas trané?erred to Guntakal
Division on 16=1-81 on handing over NDL;NKR section to Guntakal

Oilvision. After joining Guntakal Division, he was promoted to

R

000-3.'
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retired from service in that scale on supsrannuation on 30-6-81,

e}

- gf pay of Bs.130=225 as.on 1-7-55 and Sri Raman Kutti was promoted

apd hence his case was re jected,

44 Aggrieved by the above, the applicant has filed this

()

tcale of pay of Bse455-700 w.s.P.12-6=-81. Tha applicant finally

{
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The applicant submitted representation for fixing up his pay on
par with his juﬁior one fr . Raman Kutti, who was alsoc working in
buntakal Yivision along with him when he was working in Guntakal
Wivision .and also to give him promoticn om per with said Mr.Raman
Hutti, That representastion was disposed of by the impugned order
No.G/P.524/1/0ptg/Pilot, dt.4~-10-96 (Annexure-IV to the OA)., It is
stated in the impugned order that the ssid fir .Raman Kutti was
appointed earlier than the apﬁlicant i.e. on 10-3=1947 and Fr.

aman Kutti was drawing more pay than the applicant in the scale

1
1Y

i.6.
to the grade of Rs.205~280 on 7-2-69/sgarlier to the applicant amd

the said scale became %.425-640 Wefal1.1.73. 0On that basis the

gpplicant’'s representation dt.25-3-96 was rejected. Subsequently

the applicant also filed another representation to the Accounts

Foas |

fficer for proforma fixation of pay and consequent revision of his

Hension with effact from 1-7-B1, which was alsp turned doun by

T

he Accounts Officer by the impugned order No.A/FE/GTL/FIXATION

[

t.11-10-96 (Annexure~IIIl to the 0A). The applicant further pursuac

the above said )
he case by repressnting for/fixation in the Pension Adalaﬁﬁ,con—

or

ducted in 1986. He was informed .that his cass has already been

decided and decision was corvg®yed to him by lettesr dt.4-10-96

OLA. for setting aside the impugned arders No. G/P.542/1/0ptg./Pilot

dt.4-10-86 of Sr.Divisional Persannel Officer, SC Railway, Guntakal
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or aﬁleast immediately after he retired from service. Ths res-

\ L C:;;P
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No.A/FE/GTL/Fixation dt.11-10296 of Sr.Divisional Accounts
afficer, SC Rlys, Guntakal, No.GP.524/1/0ptg/Pilot, dt.11=12-96 of
Sr.D;uisipnal Personnel OPPicer, SC Rlys, Guptakal and No.P(T)500/
Co-or /Rep/D0P/96/0MM dt.17-12-96 of the .Gensral Manager, SC Rlys,
Sacﬁ?ad and declare them as illegal, arbitrary and unconstitu-

tionél violation of Articlé 14 and 16 of the coastitution of India
and d;rect the raspondents.tolreuise t he seniority and promotién

in Grade Rs.452-640 (RS) and Rs.455-700 (RS) on par with the junior

Kutt&)and refix the pay accordingly ddiy reviging the pension and

pansionary benefits including arrears of pay from ths dats of

promot ion and pension from 1-7-81 etC-ﬁgllThE applicant'has filed

this OA an 25-6-87, Ths applicant retired from service on
e ‘ _ oo : :
30-6-81 i.e. this C.A. was filed 16 years after his retirement,

L sk
When he was working in Guntskal Bivision Sri Raman Kutti was also

tnat;Sri Raman Kutti was junior to him, hs should have represen-
ted hiscase for fixation of his saniority sbove Sri Raman Kutti
and %lso to refix the pay on par uwith Sri Raaan Kutti and also
demaﬁded promotion on par with Sri ﬁaman Kutti. It is not knoun
why the applicant kept quite right from 1981 i.e. the year of
Qupafannuaéion till ths Piling of this OA., That itself shous

7 WPV 1@
that tha applipgnELpigilfan&E:to pursua his case while working

L ‘ y
poendents could have rejected the applicant's case as time barged b

for the reasons best known to them they have not done Sj; but

thatfuill not be a ressocn for condoning the limitation in the

in Guntakal Divigion senjority unit of Station Master (P.U.Raman{zé

Sr

uorking in Guntakal Oivision. If the spplicant was of the gpinion|

/ | ‘)/ *s LeeDs
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-tation, The present relief is slso more or less similar to those

:.' . ‘.—/‘ . .
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present case. The applicant failed to represent hiscase and t he

Law will not ﬁelp an indolent employee after a lapse of very lang

time. Hence the application has to be rejected because of limita-

tion, Simibr OAs uwere filed im this Tribunal sarlisr for zsimg

simi}ar relief ffﬁwad due to the Guntaskal Division changakfrom

Sguthern Railways to South c'emtral Railway and number of transfers|

ware involved in those OAs. Thoss DAs were conaidered and the .
claim of the applicante § thoss DAs rejected due to bar of limi-

DAs. Hence this DA is also liable to bs rejected because of limi=
tation .
|‘

Se¢ = It is very categoricslly stated in ths impugnaed order
dt,4-10-96 and salso in the reply to this OA that Sri Raman Kutti
was bppointed on 10-3-47 uhereast he applic ant was appointad

inif;élly on 9=3-49. Further in para~7 of the counter it is ststae

that! the applicent is jurios to 'Sri Heman Kuttl. It is sleo furth

alaqbratad hou tne carear orogresssd of Sri Reman Kutti and the

appiicant. It is very clearly stated in that para that tha pay

of ﬂha applicant was never more than the pay of Sri Raman Kutti,

13

i

The 'applicant _had not filed a regfonder contradicting the detail
ny N Q r

giueh in.the reply. Hence it has to be held that the applicant
| : ‘
racdﬁgﬁles that Sri Raman Kutti is senior to him, Hence he had

not filed any reply controverting the statements made by t ha respo

denfé.

—fx
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Be In view of the above explanation, the D.A. is liable

to bé dismissed not only on merits but in view of latches also.

Accofdihgly it is dismigsed. No order ‘as to costs.

(a,-s. Al F‘ARANE SHUWAR ) (R .LRANGARAJAN)

Namber Member (A)
Oated: 3rd March, 1998, . Wﬁl
Dictated in Open Court, Y, R
avl/:

e ———
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copy to:

Qivisional :
1. Senior/Personnel Officer,
South Central Railuay, Guntakal Division,
Guntakal , Ananthapur Oistrict. '

2., Senior Divisional Accounts Officer, South: Central Railway,
Guntakal Divisien, Guntakal, Ananthapur District.

3. General Manader, South Central Railuay,
Railnilayam, Secunderabad,

4, Financial Advisor & Chief Accounts 0Officer,
South Central Railuway,Railnilayam, Secunderabad.

S. Chairman, Rajilway Board, Rail Bhavan, New Belhi,
6, One copy to Mr.P.Krishna Reddy, Advocate,CAT,Hyderabad,

7. One copy to Mr.V.Bhimanna, Addl.CGSC,CAT, Hyderabad.

8. One copy to D.R(A)},CAT,Hyderabad,

9. One duplicate copy.
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